
• 

\ 

• 

I 

® Open Court 

CENTRAi ADMINISTRATIVE TRIBUNAL 
ALLAHABAD BENCH 

ALLAHABAD 

Origiaal Applicati~n No. 904 of 1997 
~---

Allahabad this the 04th day of Aprih_....:1001 -

!!on 'ble Mr .s .1<. I. Nag vi, Member _jJ) 

Ganga Singh, aged about 71 years, Son of Late Sarju 

Singh, Resident of Phulwaria, Post Office Phulwaria, 

District Varanasi. Applicant 

By Advocate Shri Vinay Kr.Srivasta~. 

Versus 

1. Union of India through ekaits General Manager, 

Northern Railway, Baroda House, New Delhi. 

2. Senior Divisiondl Commercial Superintendent, 

Northern Railway, Bazratganj, Luckn~ 

3. Divisional Railway Manager, North~rn Railway, 
. 

Hazratganj, Lucknow. 

4. senior Divisional Accounts Officer, Northern 

Ra±lway, Lucknow. Res pond en ts 

By Advocate Shri Prashant Mathur 

0 R D E R ( Ora 1 ) 
' ----

~ !:!!n 'ble Mr.S.K. I. Nagvi, Member (J) 

After his retirement as senior Goods Clerk 

Kashipur in the year 1983, the applicant was paid his 

retiral benefits except a sum of ~.13,543-12f., for 
• 

which he noticed the respondents under section 80 

c.P.c. The reply of which has been annexed as ann­

exure-2 to the o.A. and is dated 03.09.85. According 
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to vr.ic~ a sum of b . l3 ,543 .12 was withheld from 
~ q_c-ecw- 1· 

the amount of D.c.R.G. for wa~t~of c ommercia l debt. 

Being ag~rieved by this position, the applicant has 

cOEe up seeking relief to the effect that the res­

pondents be directed to make payment of this with­

held amount alongwith other dues of trans portation 

charge at the time of retixemen~, Group lsurance, 

Leave Encast.ment as are admis s ible under rules with . -~*tl.crdJ 
ps :R>n thereon at the rate of 18). per annum. ,.. 

.,) 

2 . Tr.e r espondents ha ve conteASted t he case 

fi:ed counter- reply with the speci~ic mention that 

a_l ret.iral benefits have oeen paid to t he applicant 

a~ due time of its mat~rity and some amount has been 

wi ti'.held ! o r non-clear ance of com~rcj.al debt. 

3. Heard counsel for the parties and perused 

the rec 0.1.~ . 

4. Now it is a settled positio n, as per 

pleadings from eith~r side, that all retiral benefits 

of tne applicant nave since been settled and only 

some amount has been withheld on account of mommercial 

debt which can be paid, as per rules in this regard, 

after clearance from the sJ.de of the a pplicant. No 

doubt the applicant:. has to clear his position before 

claiming D.C.R.G. and it can b e paid only when there 

' 

s. For the above, the O.A. is decided 
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with the following direction;-

11 the respondents areadirected to furnish the 
~~" ?~ ~ j;-._("' 

details in respect of ¥eb£t debt for which a 
• 

portion of o.c.R.G. has been withheld. It be 

done within 3 months from the date of communi­

cation of this order aDd thereatter applicant 

will clarify the position within a month and 

if some amount is found for which the applicant 

is entitled, same be paid to him within a month 

thereafter. 

No interest, no cost." 

Member (J) 

/M.M./ 
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